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(b) wh:ther the jute mill owners 
intend to wale cut to overcome the 
cri' ; and 

(c) the steps, the Union Govern-
ment pro po ... to take in tbis r pect to 
ave the jute indu try 1 

THE MINISTER OF STATE 
IN THB MIN[ TRY OF COMMERCE 
AND SUPPL l HRI P.A~ SANGMA): 
(a) A a result of four succe ive 
short jute crop beginning from 1981 .. 82 
( uly-Ju e) there i hortage of raw jute 
in the market. 

(b) The Indian Jute Mill As ocia-
tion ha ubmi Hed a proposal uggest-
jng production c ntroJ. 

(c) The Government have regul ted 
the tock holding of jute mill under 
the jute (Licensing and Contr I) Order, 
1961 to bring about more equitable 
distribution of raw jute. The Gov rn-
ment have 1 0 arranged import of raw 
jute from abroad . 

[Translation] 

Reor a . ation of E isting T 

278. SHRf HARISH 
WiJI the Minister of 
pJea ed to state : 

Str core 

RAWAT: 
ANCE be 

(a) whether tbere i a proposal to 
reorganise the e~dsting tax structure; 

(b) if so, wether any hign-powered 
co.mmi tt e would be set up for n ce sary 
advice: for the purpose ; and 

tc) if so, the time by which this 
work i likely to be completed ? 

THE MINISTER OF STATE IN 
THE. MINISTRY OF F[NANCE 
(SHRI J ARDHA A POOJARY): 
(a) The proce of reorgani ation and 
rationa1isation of th tax structure is a 
continuing on:. Various measures in 
thi regard have been introduced through 
the Annual Finance Bills in the past; 
and a few such measure have been 
taken through specific act like Taxation 
Laws Am ndment Act, 1984. 

(b) and (c) D e not arise. 

Openln of Branches of NaUoaaJl ed 
Bank in DJ trlcts of Almora 

Pitbor garh 

279 SHRJ BARISH RAWAT: 
Will the Minister of FINANCE be 
pJeased to state ; 

(a) the number and nam s of bran-
ches opened by the State Bank of India 
during 1984·85 in the district of AJmora 
and Pithoragarh in Uttar Pradesh and 
the number of branches proposed to be 
opened th .. re in the near future indi4 
eating the locations thereof; and 

(b) the reasons for openin J s 
number of branches in the above dist-
ricts during this year b this bank and 
aJ 0 by other banks and the action pro-
po ed to be taken to open more bran-
ches in future? 

THE MINISTR OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POO]ARY): (a) 
During the period April to December 
1984t the State Bank of India has not 
opened any bra nche in Almora and 
Pithoragarh District. The bank i, 
however, holding licences for opening 
branches at the following centre !-

Di triet 

Almora 

Pi thoragarh 

Centre 

Dau)aghat 

N kote 
Pankhoo 
okbari. 

It has been advised to utilise the 
pending licences before 31 3.1985. 

(b) During the current branch 
licensing policy period April 1982 to 
March 1985 the district Almora and 
Pithoragarh required only 8 and 4 addi-
tional bank offices respectiveJy. Th 
Dumber of bank offices opened between 
April 1982 and December 1984 was 20 
in Almora District and 5 in Pithoragarh 
Dj trict. 

Further expansion of branche in 
thes district would be consid red 
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under the next branch expansion policy 
period. 

[EngUshJ 

Restructuring of Public Sector Ban 

2 O. SHRI K. RAMAMURTHY: 
Will the Minister of FINANCE be 
t>Jea~ed to state: 

(a) wh t er the 1970 Banking Commi .. 
ssion, 1976 Manubhai Shah Commission 
and the 1978 James Raj Commi sian 
have unanimously rej cted the concept 
that the pI incipJe of competition would 
be sacrificed if the pubhc sector banks 
are restructured to form a single mooo-
H thic corporation on the pattern of 
LIC; 

(b) if so, the steps being taken to 
restructure the 2 public ctor banks 
which account for over 90 per cent of 
banking operations in the couotry ; 

(c) whether th Sta te Governments 
are howing theIr clear pr ference for 
commercial banks in rural areas despite 
the R serve Bank of India's branch 
expansion policy under which the fur. 
ther expansion inlo rural areas j to be 
restricted to regional banks; and 

(d) jf so. the details of the step 
being taken to extend banking in th! 
rural areas? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INANCE 
(SHRI JANARDAHNA POOJARY) : 
(a) and (b): While the Banking Co-
mmi sion under the Chairmanship of 
Shri Manubhai Shah did not submit any 
report, neither the Banking Commission 
of 1970 nor the James Raj Committee 
had recommended re tructllring of public 
sector banks into a monolithic single 
orgaoisation. However, various aspec ts 
of the operations of the public sector 
banKs, including th t of the appropria-
t ness of their struc l ure, are kept by the 
Government under contioual review 
with a view to bringing about an 
improvement in their functioning. 

(c) and (d): The branch licensing 
policy of Reserve Bank of India for the 
period ending March, 1985 envisaged 
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providing a bank office for every 17,000 
population .tn rural/ emi-urban areas. 
In the districts covered/proposed to be 
Cf) ered by egiona I Rural Banks, pre-
ference h been given to the R-eiiona] 
Rural anks in ope in branches in 
rural areas. It is not correct that 
State Government have been preference 
to commercial banks for opening bank 
offices at rural centres. 

West Bengal State'. Sbare • Roco-
mmended by Eighth Finance Commission 

Question 

281 SHRI AMAR 
PRAOHAN 

ROY. 

SHRI ANAND PATHAK 
SHRI HANNAN MOLLAH 

Wi)] the Minister of FINANCE be 
pleased to state; 

(a) whether a Left front MPs dele. 
gation had met the Prime Minist.:r 
regarding West Bengal State's share of 
Rs . 300 crores of additional fund a 
recommended by the Eighth Finance 
Commission and 

(b) if so, the details in this regard 
and decision taken so for in thc matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY): 
(a): Yes. Sir. 

(b) In a memorandum dated 30th 
January. 1985 addressed to the Prime 
Minister, a delegation of MPs from 
West Bengal asked for the implementa. 
tion of the final recommendations of 
the Eighth Finance Commission from 
J 984·85. They have stated that as a 
resul t of Government's decision to 
implement the final report of the 
Commission from 1985·86 (instead of 
19 4·85). the West Bengal Government 
suffered a loss of Rs. 300 crores. 

The memorandum was examined but 
it was not con sid red necessary to 
review the earlier deci. ion of the 
Government in this regard. 




